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In view of the' consistent evidence of PW 1 and 2 it
was not possible for  the | earned counsel for the appellant
to submt that the wview taken by the Hgh Court is
unreasonabl e justifying for interference by this Court.
Mor eover, when |eave was applied for by all the three
convi cted accused for filing an appeal, this Court did not
grant leave to tw. The findings recorded against them are
now to be regarded as final. It would not be proper nowto
hold that evidence of PW 1 and 2 ought not to have been
believed. In view of this believed, the | earned counsel did
not seriously challenge the findings recorded by the High
Court. Once the evidence of PW 1 and 2 is believed, the
conviction of appellant will have to be confirned. W,
therefore, dismss this appeal

The | earned counsel for the appellant however,
submitted that nowthere is no one in the famly ~of the
appellant to look after the daughter of the deceased, i.e.
her own grand-daughter, as both her sons are in jail
under goi ng the sentence inposed upon themin this case. He,
therefore, submtted that the appellant —may be given
sufficient tine to surrender so that she can nake necessary
arrangenents for her grand-daughter. In view of the peculiar
facts of this case, though we are disnissing her appeal, we
grant six nonths tine to her to surrender to custody to
serve out the remmining sentence.




